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APPLICANT(S) COUNSEL

VERSUS

RhSPONDENT(S) COUNSEL

Orders

P-V-®^ent: Shri N.S.r&liH Counsel for the
applicant.

Heard the learned counsel for the applicant

on the question of admission. The^Jearned counsel

for the applicant frankly ajfea'bod tnat no
representation by the applicant to seek the

desired relief has been made to the Department

concerned.

In View of the above, under the provisions

of Section 20 of the Central Administrative'

Tribunal Act, we feel that it is not opportune

time for us to look into the application. The
applicant is, therefore, advised to make a
representation to the department and thereafter,
if he is not satisfied vJith the decision taken

on'his representation by the department, he may
approach this Tribunal by filing a fresn

.application.

The OA is disposed,., of on the above terms.

( I.K. Rasgotr#
f\/fember (A)

( T,S. Oberoi ) •
ftfember (J)


